OPEN COURT

b1 ; CENTRAL ADMINISTRATIVE TRIBUNAL, ALLAHABAD BEINCH

ALLAHABAD

Allahabad : Dated this 23rd day of March 2001

CORAM :=-

Hon'ble Mr, Justice RIK ‘I'rivediI VG

S Original Application No.284 of 2001,

T

J«.R. Arya son of Late Shri Jokhi Ram,

Senior Telecommunication Office Assistant (Phones),
in the Office of General Manager Telecommunication/
Bharat Sanchar Nigam, Bareilly.

(Dr. HN Tripathi, Advocate)

L] - - . - - - - Anpl ic ant

Versus

\ 15 Union of Indla throuch Secretary !Ministryvy
" of Telecommunication/Bharat Sanchar Nigam Ltd.
Government of India, Sanchar Bhawan,
: New Delhi.,

T —

| 2, The Chief General Manager Telecommunication/
Bharat Sanchar Nigam U.P., West Circle Dehradoon.

L
-

The Ceneral Manager Telecommunication/
Bharat Sanchar Nigam, Bareilly.

A B2 B Original ﬁpplication I‘I.ZGS 'Df 200‘1 : . .Resp@nﬂehts

., Mangali Ram son of Shri Duli Ram,
Senior Telecommunication Office Assistant (Phones)
in the Office of General Manager Telecomminication
/Bharat Sanchar WHigam, Badaun.

(Dr,.BEl Trinathi, Advocate)
e« « » + « o Respondents
Versus
1. Union of India through Secretary Ministry of
Telecomminication/Bharat Sanchar Nigam Ltd.

Government of India, Sanchar Bhawan, New Delhi

2 The Chief General HManager, Telecommunication/
Bharat Sahchar Nigam UP. West Circle Deheadun.

3o The General Manager Telecommunication/Bharat
Sanchar Nigam, Badaun,

e« » » s« « » sRespondents
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ITI. Original Application No.286 of 2001. 7t

{(Dr.

1.

3e

IV,

Ram Bharose Lal son of Shri Sewa Ram,

Senior Telecommunication Office Assistant (Phones),
in the Office of General Manager Telecommunication/
Bharat Sanchar Nigam, Bareilly.

HN Iripathi, Advocate)

o v e e e e e ADDIZCARE
Versus

Union of India through Secretary Ministry of
Telecommunication/Bharat Sanchar Nigam Ltd,
Government of India, Sanchar Bhawan,

New Delhi.

The Chief General Manager Telecommunication/
Bharat Sanchar Nigam U.P. West Circle, Dehradun.

The General Manager Telecommunication/PBharat
Sanchar Higam, Bareilly. -

® 8 F " B 8 B8 8

Original Application No ., 287 bf‘ZDOl.'RESpondents

1,

Satish Chandra Saxena son of Shri Mool Shankar Saxena,

Senior [lelecommunication Office Assistant (Phones) in

the Office of General Manager, Telecommunication/
Bharat Sanchar Nigam, Bareilly.

(Dr. HN Tripathi, Advocate)

(Dr.

3,

Y 5 5 3 7 3 sApplkicant
versus
Union of India through Secretary Ministry of
Telecommunication/Bharat Sanchar Nigam Ltd.

Government of India, Sanchar Bhawan, New Delhi.

The Chief General Manager Telecommunication/
Bharat Sanchar Nigam U.P. West Circle, Dehradun.

The General Manager Telecommunication/Bharat
Sanchar HNigam, Bareilly.

e o« o « o« oRespondents

Original Application No.288 of  2001.

Jagdish Chandra (I), Son of Shri Ram Chandra Lal
Senior Telecommunication Office Assistant(Phnness.
in the Office of General Manager Telecommunication/
Bharat Sanchar Nigam, Badaun.

HN Tripathi, Advocate)

o« v = s e sADPDYICADL
Versus
Union of India through Secretary Ministry of

Teleccmmunication/ﬂharat Sanchar Nigam Ltd.,
Government of ndia, Sanchar Bhawan, BHew Delhi.

The Chief General Manager Telecommunication/
Bharat Sanchar Nigam, U.P. West Circle, Dehradun.

The General Manager Telecommunication/Bharat
Sanchar Nigam, Badaun,

Qr,f#**"ﬁﬂﬂbk e » o « o« oRespondents




By Hon'ble Mr,. Justice RRK Trivedi, V.C.

A
i Ay
In thésikbunch of OAs the controvery is with regard

to the application of policy/scheme of biennial cadre

= bz aeed
reviewLPy the Central Government an 16=-10-1990. The
applicants are s erving as Senior Telecommunication Office
Assistants (Phones) at Bareilly and Badaun. Under the
scheme mentioned above they are entitled for Grade IV in
the pay scale of Rs.2000-3200/-. The grievance of the
applicants is that though persons junior to them have
been given benefit of pay scale mentioned above, they have
been denied without there being any justifiable reason.
Learned counsel for the applicant has also placed before
me the judgement of this Tribunal of Calcutta Bench in
OA No.1493/1999 (Annexure-A=5) and another judgfﬂent of
the same Bench in OA No0.313/1994 (Annexure=-A=6). aﬂkthe
similar circumstances, relief has been granted to the
applicants of the said OAs. Learned counsel for the
applicant has also placed before me the copy of the

representation (Annexure-a-4) by which they claimed the

— — J‘:%jﬁak—\%ﬁﬂ”k
benefit. The representation was filed on -2 and

is still nending and has not been decided. In my opinion &as

the controversy has already been concluded by the various
judgements of this Tribunal given by different Benches,
it is not necessary to enter into the controversy again
except for a direction to the resmondent no.3, General
Manager Telecommunication/Bharat Sanchar Nigam,Bareilly/
Badaun to consider and decide the representation of the

applicant by a reasoned order within a specified time,
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